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vtf ît mnwrr >1  1

Fudi for tribal sufo-pkui

10904. SHRI IRI HAR OMAN- 
O: Will the Minister of HOME AF­
FAIRS be pleased to state:

(a)  the measures taker) by his Ministry 
and advised to the States to check the 
wasteful expenditures, timely utilisation of 
funds, non-divertibility of funds of tribal 
areai earmarked by the States and Central 
Ministries

(b)  measures taken by the States in 
this regard,* and

(c)  how far the new financial adminis­
trative machineiirs for the tirbal deve­
lopment fulfilled the objectives 

THE MINISTER OF STATE IN THE 
MINISTR OF HOME AFFAIRS AN 
IN THE MINISTR OF LAW, JUS­
TICE  AN  COMPAN  AFFAIRS 
(SHRI S.. PATIL): (a) In  order  to 
check wasteful expenditure, norms have 
been prescribed in yarious sectors like 
agriculture, education and health. Timely 
utilisation of funds is sought to be achie­
ved by advance planning, timely issue of 
sanctions and implementation  in  the 
field. Most States concerned with tribal 
development have accepted the principle 
of non-divertibility of funds earmarked 
for tribal areas and the matter is being 
pursued with Central Ministries.

(b)  Sub-Plans have been drawn up in 
all the concerned States and  Union 
Territories and the Sub-Plan areas have 
been divided for operational purposes 
into 180 Integrated Tribal evelopment 
Projects. Suitable programmes are drawn 
up having regard to the needs* of the 
project areas. The States have separately 
Budgeted the amounts provided for the 
Tribal Sub-Plan Areas  so as to ensure 
non-divertibility of funds. Senior Officers 
have been appointed to be in  charge of 
the Tribal  Sub-Plan programmes and 
financial and administrative powers have 
been delegated to Project functionaries.

(c)  The  programmes  under  Tiribai 
Sub-Plans have been gathering momen-




